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CENTRAL ADMINISTRRTI\)E TRIBUNAL 
BANCALORE ENtIH 

Second Floor, 
Commercial Complex, 
Indiranagr, 
Bangalore-560 038. 

Dated: IT JUN1993 

PPLICATI0N NO(s). _______ 	172 of 1992 

H.Ilorris Williams 	v/S Rs222dent(21inistry of Defence. 

1. Sri.H.Plorris Williams, 
S/o.Lat1 L.Marris, 
Lower Division Clerk, 
Office of the Commander 
Works Engineer (Pir Force), 
Bellary Road,J.CI.Negar Poet, 
Be nge lore- 560006. 

2. 5ri..S.Ananderernu, 
A dvo cc te, No. 27, 
1st Main Road, 
1st Floor, 
Chandrasekhar Complex, 
9I,dhinegar, 
Bane1ore-9. 

/Secretary, 
I9ihistry of Defence, 
New Delhi. 

4. Engineer in Chief', 
Sena Mukyeleye Prarnukh Enginner, 
Army Heedquertrs, 
DHQ Post,New Delhi. 

. Chief Egineer, 
Southern Command,Pune-41101. 

Chief' Engineer (Air Force), 
No.2,D.C.Area (Dies Road), 
Yeshwanthpur post, 
Barigalore-22. 

Sri.M.Vesudeva Reo, 
Central Govt.Stng.Counsel, 
High Court Buildinq, 
Bangclore-1. 

SUB3ECT:- Forward 
	

Order .oassed 
nch 

? flQalore. 

Plee find 8c1osed herewith a Copy of the CRDER/ 
MYIINTU-Ulvl ORDER.passed by

. 
 thisTribunal 

applicatiun(s) on ___ 08
_
-
__
06

_
-93
__________

9'N  

in the above said 

DEPUTY REIISTRAR 
JUDICIAL BRANCHES, 



BEFORE THE INTRAL ADI'lINISTRATIVE TRIBUNAL 

BANGALORE BENCH i 	SANGAL(?E 

DATED THIS THE 0TH DAY OF 3UNE, 1993 

PRESENT 

HDNBLE SHRI S. GURLANgp 	... 	NEtBER (A) 

HON'BLE SHRI A.N. VUJJANARADHYA 	•.. 	MEM3ER () 

REVIEW APPLICATION Nc,.6/93
0 

H. Porris Williams, 
S/c. Late L. Harris, 
Lower Division Clerk, 
Office of the Commander 
Works Engineer (Air Force), 
Bellary Road, J.C. Nagar, 
Post, Bangalore - 560 006. 	 ... 	Applicant 

(Shri K. Subba Rao 	... Advocate) 

Vs. 

The Union of India 
Rep. by its Secretary, 
rlinistry of Defence, New Delhi. 

The Sena Plukyalays Pracnukh 
Engineer, Army Headquarters, 	 - 
By Engineer in Chief, 
DHQ Post, New Delhi. 

Chief Engineer, Southern 
Command, Pune - 411 f101. 

The Chief Engineer (Air Force), 
No.2, D.C. Area (Dies Rood), 
Yeswanthapur Post, Bangalore-22. 	... 	Respondents 

(Shri M. Vasudeve Rao 	... 	Advocete) 

This Review Application, having come up before this 

Tribunal todey for admission, Hon'ble Shri S. Gurusankaran, 

Plember (A) made the following. 

OR D E R 

This Review Aoplication has been filed by the Review 

Applicant who was the applicant in O.A. No.172/92. O.A. 172/92 

came to be disposed off by a bench of this Tribunal vide order 

dated 18.12.1992. In the order the application was rejected at 

the admission stqge itself holding that it is barred by principles 

resjudicata 
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On filing of this I- eview Application, notice was 
issued to the respondents h1ein who were also the respondents 

in O.A.172/92. They have pu in their appearance and filed their 

reply submitting that there is no merit in the review application. 

We have heard Shri Ananda 11amu on the question of 

admission of this review application. It is' specifically seen 

in para 6 on page 4, the review applicant has stated that 

"the relief/s sought for by the applicant has not been properly 

adjudicated and the decision rendered by this' Hon'ble Tribunal 

is totally erranecus.,' The scope of review application is very 

limited and a review eopliction is not a proper forum for 

seeking relief against the erraneous judgernerit. Apart from th.4 

submission the review applicant has not brought forth any other 

error apparent on the face of record and has not made any sufficient 

grounds for reviewing the ofder dated 18.12.1992. 

In view of the abbve, the review application is 

rejected at the admission sfage itse4- " 
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